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M. M. GUPTA

VS.

PETITIONER

SHRI RAVI KATHPALIA, CONTROLLER ... RESPONDENT
GENERAL OF ACCOUNTS, OFFICE OF
THE CHIEF CONTROLLER OF ACCOUNTS

THE HON'BLE MR. JUSTICE V. S. MALIMATH, CHAIRMAN
THE HON'BLE MR. S. R. ADIGE, MEMBER (A)

S Shri T. .C. Aggarwal, Counsel for Petitioner

Shri P. H. Ramchandani, Counsel for Respondent

ORDER (ORAL)
(BY HON'BLE MR. JUSTICE V. S. MALIMATH)

Necessary orders have been wade and the judgwent of

the Tribunal has been cowplied with. The arrears in

accordance with the orders passed have undoubtedly to be

paid with utmost expedition. Shri Ramchandani, learned

counsel appearing for the respondent, rightly and fairly

^ submitted that that shall be done with utmost expedition.
^ With the said assurance, these proceedings are dropped.

( S. R/Mfge ) ( V. S. Malimath )
Member (A) Chairman
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210993


